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1. Is thgfgppeaz“EEEEEEEEE ?

-2, a) Is'the application in the
"‘. ' .. prescribed form 7

b) Is the application in paper
book form 7

¢) Have six camplete sets of the

B appllcatlo:a;fffﬂfizﬁg- 7;L/b
3. a) Is the appeal’in time 7~ '

h) If not, by how many days it
' is beyond time? '

' ¢) Has suffieient case for not

making the application in time,

been filed?

4, Mas the ddcument of authorisatloq/
' Vakalatnama been filed 7

S. Is the application. accompanied by
B D”/postal Order for Rs,50/-

6.  Has the certified copy/copies
_ of the ordeér(s) against which the
» application is made been filed?

7e a) ‘Have the copies of the _
: documents/ relied upon by the
: applicant and mentioned in the
«  -application, been filed 7

k) Have the documents referred -
to in (a) above duly attested
'by a Gazetted Officer and’
numbered accordingly ?

c) Are the documents referred
to in .(a) above neatly typed
in double sapce 7

8, Has the 1ndex_of documents been
., filed and pageing done properly ?

s, Have the chronological details
.of representation made and the
‘out come of such representation
I been indicated in the application?

10, Is the matter raised in the appli-
cation pending before any court of
Law’ or any other Bench of Trlbunal?
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CENTRAL 2DMINISTRAITIVE TRIBUNAL
LUCKNOW BENCH

LUCKNOW
Original Applicstion No. 398 of 1990

Bhartiya Telecom Adm Officers

Employees Union and another dpplicants,
Versus
Union of India & others ‘Respondents.

Hon. Mr, Justice UL . Srivastava, V.C,

This application has been filed by the
gpplicants Claiming relief for issue of a direction to

Be imeasd Lo the respondents to pay bonus as given to
-

&

the employees of Telecommunication Department £rom

1986-87,87-88, 88-89 and 89~90 as per directions containec

in dnnexure No. 1 tothe application. The complasint of
the Union members is that notwithstanding the representa-
tion made and even though no option wes given by the
applicang& aﬁ the time of bifurcation of the Post and
Telecommunications Department, they were £iifted to the
Pogtal side under the Administrative control of the
P&T Department, "and there is diréction that before
bifurcation of the wdrk, of the erstwhile P&T Deptt.

the employees, who were performing the combined work'
Of Telecommunications and Pogstal Departments 1i,e.
intermittently the work of both the Departments would
continue to be paid at the higher ate admissible to the
guployees of the Telecom Department, but the applicants

have bezn singled out ang they are not getting bonus.

2. ACcording to the respondents, after bifucation
of the Postal .and Telecommunication Department, P&T
Dispensaries were under the administrative control of

the Department of Telecommunication upto 1¢.6.85 and
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thereafter, these were placed under the administrative
control of the Department of Posts &nd the productivity

linked bonus for the year 1985-86 was paid tothe staff =

pP&T Dispensary at the rates appliceble tothe staff of

Department of Telecom vide letter dated 13.10.1986 for

40 days beczuse the stgff Of P&T Dispensary were under

the administrative control for part of the year 1985-86

under Telecom and remaining part of thé year under

Post Wing. The productivity linked bonus to the staff

of P&T Dispensaries for the year 1986-87 and thereafter

were paid at postal rates because the administrative

control of P&T Dispensaries during 1986-87 and there-
after under Postal Wing and the applicants were not
entitled to the bonus at tke Telecom reates. Thus,
according to the respondents, the rates for bofh are

different and applicant cannot claim the same rate,
while according to the applicants, the same t antamounts
to discrimination.‘“}

3. e Rax ks, The respondents have justifiédvthis
discrimination on the ground that the duties and
functions are different. It may be that the department

for one wing, different rate of bonus is given and
for othar wing other rate ws being given, but bonus

is peyable toboth, but so far as the rate & bonus

is concemed, no rate of buonus can be claimed. The,
different rates of bonus are based on classification
in the two different wings Sue to different responsibi

lities and duties and the said classification cannot
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be sald unreasonablz and unfair and accordingly, theare

ars to bée no merit in the case and the application

apoes

Lucknow:Dated: 25.,1.93, Vvice Chairman.

is digmissed. No order as to cnsts.
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APPLLCATION NUyuuudess OF 1990

Bhartiya Telecam Adn. Offices Employees Union
0ffices of GCGU.T. U.Pe, Lucknow through

.4 "
SfiaEﬁ%&%@Q@wg?%JZW?éé%b seirle Secretarv,

¥+ Shioy Tohuthon: @ houckny fo S ot Dok Cha
B | PR TiDiapemsary i ||
O present- M%N eso Applicant,

Versus
1o Union of India through the Secretary Hinigtry of
 Conmuni cations, New Uelhi. |
2, The secretary, vepartment of Posts, Fogt & Telegr
aph Department, New Jekhi. o
d. The secretary, i}epaa‘rﬁmen’t of Tele comnuni Ga‘t.i()ﬁs,
New Delhi, L

4e  The Chief Post Master General, U.P,, Luckhow

)

thief General Manager, Teleeomaunieation
UsPe, Lucknow, |

- | +++ Opp.Parties,
DBTALLS UF APFLICATION

1. Particulars of the order aghinst which the

appliecation is made:=

seeking a direction to pay bonus to the
nembers of the eppliennts Union ag per

Circular No., 6-16/86-036 dated ZSlat J anuiary, 1987

2  Jurisdiction of the Tribunnl:e |
The epplicant declars that the subject matber

fall within the jurisdietion of thie Tritunal.

3¢ Limitation:

The applicant further declares that she aprii eabin

-

L

ey, , ) wntd, <

~
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is within the limitation perio®Prescribe L
in Section 21 of the Administrative Tribunals
Act, 19850
4, Facts of the case:-
o - (1) That the following sre members of the
N «-} ) -~ . 2 WA y Y v-.
! - applicant Unions =AU M mamlsans howe o Gowe ff““bgg%vﬁ_
) N v b dr Caete o A a C@'MMW&‘JM?MWQ‘P‘NVK\N ]MAXPUS{‘
1., S/8ri S,P, Pandey =~ Store Keeper
. | o
1 2, " R.P. Pandey - Pharmacist
an 3¢ " ReN, Bewari -
4, " J,P. Saini - L/Tech,

5. " K,N, Tewari - = Clerk

6. " R,L.Tripathi - *© /
7.gmL_Burdhan - ﬁ}w .
8e ! Prem Lata - Group 'D' Staff

9. S Mahabeer - " |
lb. n Shamsher -v " %

-

11, " Ashok Kumar

12, S™iSors Devi - " :
13, Soft?ﬁoon Bano " | | __,f
l4, " Aisha Bano - °
15, $% 0P, Maurya - n
- 16, : RavindervSingh - Pharéacist
17, " Rem Pher ' ; "
18, " Rem Sahai _; N
19, Y 8,B, Chaubey - Nursé
20, " MM, Siqdiqui - Clerk
21, u AH, Azad - u
22, " Raj Kumar -
23, % Sahdeo Kumar n
24. " Jamaluddin n
25, " J,B. Shikla "
26, SMb Haya Devi n
27. " Sona Devi t
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o8, S/5ri Basanto

29, " Babu
30, Bachey
31, "  Chhatter Pol
~ 32, " Shyem 16%
~ 33, " Chandrs Mohan
/1' .
- 34, % °  J,L.Nigem - Retld.
F gl o * ,
35, % - T.D, Nigam
P -
I 36, " ° DN, Singh = I/Tech
37. " C.B.Gupta = Pharmacist
'3gs " - Mohd, Zuber n ‘
39; " Mohd. Weshim Khan - L/Tech.
40. Smt, Gurmeet Srivestave - Nurse
4, Sri  lMohd. Nafees - Dresser
42 " Ram Kumar -
4% " Unma Shanker -
af; v Mohd, Siddiqui - Clerk
AN \ _ - u JP. Misra . -
(..1 - 4§. B 0.,P. Misra B
-2 4, ®mt, Maya Devi - Aya
S/ ' _ 43, “u Shakuntala - H
¥f~ 48. " Bheema Devi - Sweeper
(2) That the applicant is a Registered Union
énd'its Registrotion No. 1S .f?ﬁ?l(?i.. Its function
is to look=after the welfzre of its members,
. , ,
(3) . That in the year 1985‘£he‘Post and Telegraph
_§ . ~ R Dcpﬁrtment wés. blrfurcdted into two parts known as

Department of Post and Depﬂrtment of Telecommunlcatlons

Opposlte party Noe. 1 is Head of Both the Deparhnentg-

and remains the Controlllng Authorlty.

(4) - That the aforeseid members of the applicant
are working under the Control of Opposite party No.4.

(5)  That béfore and after the bifurcation of the

. | , 'n;b

i e A e o s o ot e A
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erstwhile Post and Telegrsph Department, the members
6fthe applicant was/is performing the combined work

of Telecommunications and Postel Departments,

(6) - That in the year 1987 a Circular wes issued

for the payment of Bonus to those persons who are
serving'ccmbined work to both the Sections, In fact
1t yas for P&T Civil Wingh, by @ genersl decision
wes ﬁgkenvthat'those persons who are performing
wdrk'for both the Sections would continue to be

gﬁ@ Higher raté of bonus sdmissible o Tglecdmmuni~

cetion Depsriment, & copy of the circular is

" Annexed herewith aé'énnexﬁre;l to this application.

(7) . That in complience of the aforesaid
Eiroular the members of the petitloner Known as
P&T Dispensary steff were given highef rate of
bonus admissible to Telecommunication Department

for the year 1985=86s

(8) MThaz on a perusal of Annexure No, 1,it 1is
seen that There is & cleer direction "Before the
bifurcation of the work, of the erstwhile P&T
Deptt. the employees, who were performing The
combined work of Telecommunications and Postal
Departments i.e. internittently the work of both
the Departments would continue o be paid at the
higher rate admissible to the employees of Telecome

‘Department,

(9) That in the yeer 1986-87, the respondents
did nov follow the directions conteined in
Annexure No. 1, made a representation to the Post
Maéter General on 23~2—87, & copy'of the seme 1is

Apnexure No, 2 to this application.

(10) That in the year 1987-88, the members of

4
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the petitioner was nqt given bonus s per the directions
conteined in the Circular Fo.l, they &gain moved repre-
sentation stating thet they may be given the bonus

in the higher rate as applicable to the employees of the
Telecom. Depariment, 4 copy of'the'represenﬁgtion is

atteched herewith as Annexure No,.3.

(11)  That similerly in the year 1988-89, the
respondents adopted the same policy and were not given

ke

the bonus admissible to the employees of Teleccms

Department, moved another representation,copy of the same

is annexhed herewith as Anneggge:Nggg to this appli-

cation,

(12) That all those representations are still
pending snd the respondents have nol taken any interest

to decide the matter,

(13) That on 18th September, 1990, 2gein a General
Circular was issued by méans of which 34 days producti-
vity Lirked Bonus wes ordered fo be paid to the members
6f the petitioners, wheress 47 days bonus was ordered

to be paid %o the employees of Telecommunicatlons,

Copies of Lhese circulars are annexed herewith as

Annexure No. 5 & 6 reSQectively.

(14) Thst in the year 1986-87, 87-88, 88-89

the employees of Telecom. Department were given

42, 44 & 46 days Bonus, whereas the members of The
petitioners were given 34 , 35, & 38 days bonus.
Copies of eirculars issued by the respective depart-
ments in this connection are agnexed herewith as

Annexure NoS. 7 to 12 to this spplication,

/9 (15)  That as stated above the members of the

7P

;*ﬁ applicant performing the duties to both the depsriments
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and thelr Unit Designation is still Post & Telegraph
Dispensaries, they are entitled %o geﬁ higner rate of
- bonus admissible to the em»loyees of Telccommunic tion

Depsriment,

e (16) That the circular Annexure Ho.l, provides that

the persons who performed combined’services to both the

N

departments are entitled to get h*gher rate of banus

applicsble to the Telecommunication Departments,

117) Thﬂt there is & clear discrimination done in the
wse of ﬁhe membbrs of the spplicants 25 they heve given

only 34, 35, 33 34 days bonus vhercas the emnioyees

g

of Telecemmunlc ition Depariments were given 42, 44, 46
and 47 dsys bonus for the years 1986-87, 87~-88, 88=89 &
1989-90, thus atiracted the provisions of Article 14 & 16

6L the Constitution,.

(18) That a2t the time of bifurcation no option was
. }ij ;f- ' éskéd for or received from the members of the applicant —
&;7~' as most of the members were appointed by the Telecommuni-
cation Department.

5. Grounds of Relief with Legal Provisions:-

(i) Because the action of the respondents are
against the provisions of Article 14 & 16 of the

Constitution,.:

(i1) Becsuse the zction of %he opbosite parties

are aregm.nS“L the directions contalned in Annexure No.l.

(iii)' Beczuse ell the representations made by the
nembers of the petitioners are still pending.

;j///<§° (iv) Becsuse the members of the petitioner are
’Ve entltled to get bonus st a higher rate ddmlSQWble to the

employees of Telecommunication Department.

—
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Because the memberns of the petitioner was
\

(v)

given bonus equivalent to %he employees for ghe
year 1985-86 and as such they are entitled to geg
1 bonus for the years 1986-87 87-~88, 88-89 &

89-900

(vi) Because at the time of birfurcstion no option
was called for from the members of the petitioners,

Ge Details of the remedies exhzusted:- .

Representations which were moved by the
members of the petitioners On 33- 2~87v

v Ll v o
Qo-2-88 & 3o-3-83are still pending,

7. lMatters not previously filed or pending with
any other courts:-
The applicant did not previously filed any
application, writ petition or suit regarding

the matter before agny court, ,

8,  Reliefs soughti=-

In view of the above facts and grounds the
applicent prays for the following reliefss=

(1) This Hon'ble Tribunal may kindly be
plessed to issue a direction to the opposite
parties o pay bonus as given to the employees of

Telecommun*CJtnon Department from 1986-~87, 87=-83

88-89 x 89-90 as per the directions contained in

Annexure Noe. 1 to this application.
(ii) 4ny other relief which this Hon'ble

Tribunal deems just and proper be also passed,

C@\ \:\c\o ‘ |
1{25 9. Interim order, if any preyed fors Ko.
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,g.[quy‘pf‘Communiéation Ndi;?&'i)ﬁh"PA?;datéﬁifeﬁh sépf,,ﬁgéo:
. From Shri.1.3haskar 4.[,0.(8) Leparrment of Posts New Delhs -
ﬂ4u $ddrgs;gd.tU Ail HEQdS“oﬁ”Ppstaleircles.and olehers, SR

) .r Capm
.o

' LR T

T7 Bubi< ' Productivity Lihked‘noﬂus’for'thé accounting .

, N yeat 198990,
el 4 e |
., A refevonce is lnvited to this office ‘letter No, - ...
- 37=1/79/pap deted.17~3~1980'relaﬁing»%o payment of Productivity -
. Linked Bonus ‘o Posts and Telegrzanns euployces, It has beepn
ho . decided that the staff of the Department of:Posts covered

o

,b{;the Productivity Linked Sorus Scheme¢, shall be'pald. - .
|+ 2% days (Thirty Four days) emoluments in oooh s Productivity
-, linked bonus for the accounting year 4989-90, The D crployess

. 'and ¢tasual labourors of the Department will be eliglble for
.. eX~gratla payment as bet para 5 ang & of this letter, No. -
payment is admissibie to RPP and Fartetime workers, T

&= - As in the past the produstivity Lirked Bonus for the
accounting year 1969-90 will be udnissible to those drawing ..
aetual emoluments  wrte and ingluding Re,2500/~ per month 5

' whether drawn ik pre-rév,sed scole op in the ‘revised 'scales, -

. The maximum smount of bonus payable will be restricted to the
" amount admissible to those Avoi) g emoluments of R8,160C/a¢”

"' Putle for the employeeﬁ-draWing_monthly-emoluments,of mored - . .

than Rs,1600/- p,m. but not exceeding Rs;2500/ Deme the'~bonus:”

' Will be ‘calculated as if tne ~moluments were Rs, 1600/~ Fya,.
. - "The quant'm of bonus. as admissible-under;these'brdérs
- Will Yo ecaleulatad on the *vere 2 emoluments during year =

- 1989-90, The term emoluments v+ i7i: Ceupi i3e péy(including

-~ TPersonel pay, special peay and ¢eputetion pay) anu dearness

ijigllowanCe 30%. of basic pay granted a5 <raining allowance to

faculty members in‘training-Institutidnland interim relief ‘”.f]'?
~but wiil not inolude othey allcvances such as HRA/CCAF SRR I

- “~Remote. Locality Allcwance. Childi en Education Allowance etc, -
" For the purpose of these Orilers the average emoluments will™ o
' be the total emoluments, for “he acoounting  yeecr. 1989-90 (01703-,:v4;'
 1989%0 28-02-1990) divided by 12. The bonus wili thereafter '. t
- be calculated'as-underzu" L L VR
Lo e . )

L fm hverage emdluments X %/ - _
. f . e ' : ? “'-f.! 3 * S .. . o ’ S ‘. o t co o
T e o) boﬁ&g Will be paybdble when the rate of emoluments,;.,w

~exceed Rs,2500/- Poms If i3 exceeds Ps.2500/~ during any:
per fod/periods during- the year the admissibla amount of .
.. .. bonus-will be calbu;atgd &8s per ‘formula given belowzy_;'

07 motal emluments for-the parfod during which the'' . '
. Uerete of emoiuments did'not,e,chd~Rs;2509/~3 T L e
., .-Per menth 15mited‘to'?s;16QO.u per -month, P jﬂlxih_

" A3

15 I

R

~
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5+ (1) . Extre De"nrtmental Brployees will be elipible for
AN ex-eratia peveept crlentated for 34 days based on thair .
actyal montniy emolumenns, sey snie purpose ED employees
W..0 viere.¢n duty (thr sughout the y eqr 1ﬂ89«90 their actue) .
average menthiy emoluments wili o calculated taklng into
account the bnsic nllowance plus correspunding Dearncss
Allowence..drawn by.them dur lng the nnr:od‘01~03-?989- 1o
28402-1990 by nppﬁying the precedure preseribed in para 3 '
above, It may alse be added thnﬁ fer the purpose of calculating
average emoluments whie the perioc Zor which substitutes,e
if any was employed during t e abscnce of tbn ED emh%oygg,
will ge teken intc acccunt but the emolumenls drawn by e
suhbstitute will be excluced, \
~(: 1 xtr s=Depertmental employees had been on duty
gofig)panflggaghfyear bs way of cither a fresh appeintment
or being put off duty or left‘service, he will be paigb .
ex-gratie; oa’culated by applying the precedure p1escribe
in para 9’ df this: letter,

-(114) %In respiect of those extra=departuental emp;o €C8s
3hg weze‘appcintedfin short term vacancies in Postmen
Group 'D'“cadre the clirificatory order issued vide

Directorate letter 'No. 26 3/35/:°» gdated 06-C2-1990 will apply,
b ;

6= ‘Casual Labourers whn worked at least for 240 aays
for each year for three years or more au on 31-3-1590 are
eitigible for id=hoc payment, The amount wiil be paid

on notional monthly wage of "=,300/~ irrespective of
actual monthly wage. The amount of adehoc Paynent will pe
calculated at the ate of 81~9 paise per day for the

: : asual enployecs had
been util{sed during the acccimiing year 1989~90,

Y7~ The arount of bonus/exprat ja Pryment payable under
these orders will be rounded off to the Nearest. rupea,

e In respect of th se emplc rees who were undar

Suspensiion and di¢ginon the clarificatory crders isgyed
%n tten 1 & 3 respectively of office order Nu, 268 80/pap

Pt.I) dated 11-06-81 ang 26-4-87/PAP (Pt,T11) gnted 08-02-88
will arply, , , '

9~ Those employees whe have resigned/retired/lest
tne service or proceeded n deputation within the Deparrment
of Posts or those whe have proceeded on deputatio, outside
Lhe Deparrment of Pusts and those empicyces who have Join=-ed
the ‘De arrment of Posts on or after 01-04-1939 wi ] 1180 be
entitled to the bowus, In vase of e'l such employees the amcunt
of bonus wiil ba c#iculated or {0 basis of Average monthiy
emolume.its calcul:t, s Py dividing total emoluments, ag
Depirtmant of Posts

menticped in 8ara 3 abcve dravn in ihne
during 1999.9 by 2 oid 4 »oppling the formula given in

fara 3 dbove 1,e. the Propjuratinnate am unt of b.nus {is to
¢ Paldiin all suct cases.

CCntd .o .3/"




f;"_ﬁ@@’%A/Rd@SI‘l /BONUS Dated at Lucknow,the Zlg Sept.,*@@O. '
;ficOpy forwardea for informatioa guidance and neCessary aéﬁion tozﬂ”

{f%m Ail ?ﬁ%@Gﬁs in UaPe Circlew
"z« ‘i’he msmm Aminabad Lucknow.

: Z}?@q«ﬁll Secﬁian Sunavviscr in C,O. LW.!? L
 f;11» The éffice“ﬁugﬂtafﬁy; ﬂffice Supdt.I II & III in C.O. LW%
r;%a¢~A11 AOW& (uSB) im U‘“&?ﬁ%gg} OB R P

) ;\.-_ ﬂ)’,., - f " ,1

?O« v Tﬁ@ paymtnt oi PLE as wali a8 %hu eXagr&ti@ pawmemf
“and: adahmc payment will ba chargeable to the Head ‘Sﬁl&?;@%é _
“ueder the relevant subehead of sccount to which pey and- . | -
- allowances of the staffeare debited. The payment will. be m@t

f‘from the sancticned grant for the year 1950-91, After’

payment the total expenditure incurred and thé humber of
plovees pald may be ascertained from all ‘the wunits and

-_conﬁoliﬁated gigures intimated to the Budget Section of the
. Depar tment of Posts. The Budget ‘Section w111 fagnish a
“ccnsollﬁated informatlon as regards to the amcint of Bonus

paid and the number of employees(Categgrywise) in 1espect qff;‘

'Jf;tha Q@par?m@nt as a whole to the’ PKP Sections'

.1{ 4?~' - Th
o dated fn‘?«-Oo-ﬁS??O

This is in continuation oi this office Xﬁ@%ﬁasaa@e

1. Thls issues with the concurrnece of Flnanﬁ%&

. "._»Ac‘wztce vide their Dye Noo 3143/!%/90 dated- '?7-'9/9%
_ {%3%?_';  Receipt of this ietter may be acknquedgedc S
B Hindi version will follow. ; SRR " B

A o & T
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.-€oDY 0. letter No.318/00-paT dated 17¢h Sept,19%0 from Ang(stp
{I).?ﬂxa;gcdmi,Negjnglpi to QGﬂT.UP.Cirq}g.ypcxnow, '(' \)f

e e Codieaf Aclmiurlhalinie Ty ibural L,uw%@
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. 4 ‘-' e Tl < ' T LT T, o
.mﬁukzum!-prouuctlvity Ling?d Bopus for! the ‘aceointing year
..'»;.',.. .'321-‘.. Vooanaew fE0 0 T . |

‘ .
? . ""‘.- B N . - vy

o"!'uij‘!“' ';" :‘ ’g:agﬂ??.x . . L. Loebp Y g . A 3 «

‘:.! orday 1t .-{._.’ l‘v Ly, suw ..,,' . '"‘"’M" N , R T

.'?giro' .

Pleass refop to'thia vffice leiter No@37-1/79;PAT dateqd
1723.80 and .aleo the ‘orders -fssued ‘subsequentiv regarding pa
f}{ﬁl‘Productivity Linked Bonus to the emplgyeea ot oo fe

7 7 of coaposite PAT
Department. The Governmeng have decided to make payment of Product«
~:dvity Linked Bonus.to*thovemployees‘;n'the Deperiment of Telecom,:

“"for 7:(rortybsevgn)'days for’ the performance achieved i the year
£ 498930, -~ e ' , - :
T . . . . R . [ - 1‘_ . “ Lo . Lt [

2, The Productivity Iinicd bBonus fop the accounting year 1989.00

will he computed on the Ytaasis of,actual emoluments. ¢ y‘ ; gugibg
. _B41600/~ (Rupees One Thousand Six Hundred-9nly) per month, The
employees drawiig emoluments. uptn #.2500/- per month will be eligible

‘to Productivity Linked Bonus at the ratie 'admisrible te. thosa drawing

emolments not exceeding b,1600/~ pcr month, ~ : .

X7 . The quantu of bonus admissible under thege orders will be

_calculated on the aberage emolumints for the yenr 1989-90 i.e,

" March!' A9 paid in April 83 to February 90 paid in Felruary!'90, The -
term "amoluments" occuring in ‘these ordirs include Basic Pay, Farsonn
Fay, Special Pay, Special Alliwance, Deputation(Duty) Allowance, -
Iraining Allowance being pald to faculty members of Training instit-

“ations and Dearnces Allowence ‘and Interim Relief in the case of
ceployees who have not et opied to come over to the roviged sc épa
of pay under the CCS(EPy Rules 1986 but will not include other ¥ .
allowances, such as House Rent Allowance, Compensatory (City) Allow-

.- anoe, Speclal Cnmpensatory(Remotenvocality) Allowance, Bad Climate

. Allowances, ¢hildren Education Allowance, Prnject Allowance ctc,

. For the purpose of thesq 0ideiw average emoluments for on¢ day will
" be yuie total emuvlumente for 1989~90 di\ided by 365 d;’a..The- onus.
.Wil1l therefore, be caloulated as underse R S

§ L

}"T:.. . Avcrase emoluients X h?’pagg”'” S Qﬁ&if
oL e ) 8 T ' -
N  No bonus shall be payabla to en employeé from thejun which

. the ryte cf his emolumentséxcoeds %.2500,~ per- month, 1f it exceeds
- B2500/~ in any period/periods during-the year, the eligible spount
.of bonus will be calculateq a8 ner formglnkgivep'bu;ow:- .

Total emoluments for tlie periou during which tae rate \. -
" of emoluments did not exceed %5.2500/~ per month suhject

12 a 0ciling of %1600/ - per'mqpth X ﬁ? qg;ga_m,_ﬁﬂ_r_.
‘ . . . 3?"‘,0‘ f . i o ‘
. R '% . : ‘ IV ’
. N _ . ey A ~ e £ L€ t
- In reapect of caSUalh’ghoa:ers;who have workeg fer at leas
2! ‘ ¢4ch vear for thik ‘ars .or more ar on 31,3.90 the
0 days for c¢4ich vea ¢ 'Fout on the assumed wizes of

be adm'nsible to part-time

.
-

.

ex~gratle payment har to be w kel
4300/« pecr ponthk, No .pavmen Nilg
| employees and RiP “tatr,” 0

' . :

' ' : xoratia
6. - loyees of the ML &.VSiL are also eligible fo cxoratia
g;ymcnt Eﬁpthg fganc tzrmg and canditians-applicah 10 _the gggloyees
of DOT, Suitable nider to that effect have ] 1 \“ 4

. Meay No,3-1/87-Q10 datc. 27.7.08,
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